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ACT No. VIT oF 1891.

Passep -BY THE GovErNor GrnEratl oF: Inbia v CouNciL,

(Received the assent of the Governor General on the 6tk March,
' 1891.)

An Act to amend Act X of 1841,

WHEREAS it is expedient to amend the Act of the
"' Governor General in Council, No. X of 1841 (an
Act for prescribing the rules to be observed in order
that ships or vessels belonging to ports within the ter-
ritories under the government of the East India Com-
pany, or belonging to Native Princes or Stales, or
their subjects, may become entitled to the privileges of
British. ships under a proclamation of the Governor
General of India in Council made in pursuance of the
Statute 3rd & 4th Vict., c. 56); It is hereby enacted
~as follows:—

1. In section 2 of the said Act, the word ¢ Singa-
pore” is hereby-repealed.

2. For that portion of section 3 of thesaid Act,
beginning with the words “the persons now author-
ised ” aud ending with the: words “such other or
different persons’’, the words *“ such persons’ shall be
substituted. o : =

8. Tor sections 8 to 12, hoth inclusive, of the said
Act, the following shall be substituted, namely : —

- %8, The certificate of the surveying officer shall he
in the form in the schedule to this Act or in such
other form as the Governor General in Council may
‘ ' from
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from time to time prescribe ; and such certificate shall

be delivered to the registering officer

before registry.

“ 9, Subject to the provisions of section 70 of Act
I of 1859 (an dct for the amendment of the law relat-
ing to Merchant Seamen) as amended by section 9 of
the Indian Merchant Seamen’s Act, 1876, the tonnage
~of a ship or vessel required by law to be registered

shall, previous to ber being registe
and ascertained according to such
orders for the time being in force

red, be measured
of the rules and
in and under the

Merchant Shipping Act, 1854, as amended by subse-
quent Acts [including the Merchant Shipping (Ton-
nage) Act, 1889] as apply to measurement of tonnage

for the purpose of registry.

%10. Subject to the provisions referred to in the
last foregoing section, the tonnage of a ship or vessel
requiring {0 be measured for any purpose other than
registry shall be measured and ascertained according

‘to such of the rules and orders for

the time being in

force in and under the Merchant Shipping Act, 1854,

amended as aforesaid, as apply to

measurement of

tonnage for a purpose other than registry.

711, The rules and orders referred to in section 9
and section 10 of this Act shall, in their application to
measurement of tonnage for the purposes of this Act,
or of any enactment, rule or order referring to this

Act, be read and construed as if the

Governor General

in Council were therein named instead of the Board of

Trade or the authority for which t
has been substituted by section 3
Shipping Act, 1872. »

lie Board of Trade
of the Merchant

192, The true amount of the register tonnage of
every ship or vessel to be measured and ascertained
‘according to the rules and orders referred to in section
9 of this Act shall be deeply carved or cut in figures
of at least three inches in length on the main beam of
every such ship or vessel prior to her being register-

ed.” ,
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“ tonnags,” wherever it occurs, the word * register
shall be prefixed, and for the words *rules herein
prescribed "’ the words “said rules and orders” shall
be substituted.

5. In seclion 15 of the said Act, the words * orthe
Tast India Company” are hereby repealed, and for
the words and figures “ Act No. 1I of 1839 the
words “the law for the time being in force for the re-
covery of fines imposed by Criminal Courts * shall be
substituted. ~

6. (1) In section 17 of the said Act the word
“that,” where it occurs before the words ‘“ the owner
" or owners ”’ and before the words ¢if such owner or
owners,” is hereby repealed. '

(2) To the same section the words ¢ recoverable as
aforesaid ”’ shall be added.

7. In section 23 of the said Act, after the words
“ten thousand rupees’ the words ‘“recoverable as
aforesaid ”’ shall be inserted.

8. In section 24 of the said Act, the words * issued
under the Company’s seal and” ave hereby repealed,
and for the words *“ for the Governor of Fort William
in Bengal or for the Governor in Council of any presi-
dency ” and for'the words “ for the Governor of Fort
William in Bengal or the Governor in Council of any
presidency ” the words *for a Local Government ™
shall be substituted.

9. After section 26 of the said Act, and before the
Proclamation, the following shall be inserted, name-
ly :— :

«“27. The expressions ¢ Liocal Government,’ ¢ Local
Governments of India’ and ¢ Government of the Pre.
sidency,’ as used in this Act, shall be deemed to
include, and to have always included, every person who
is a ‘ Local Government ’ as defined in section 2, clause
(10), of the General Clauses Act, 1868.”
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“THE SCHEDULE,
“ (See section 8.)
ACT X, 1841
Certificute of Survey.

Name of Sliip.- | Port of iutended Registry. Omda;“]“j L“:.:)nll;f;; iﬁ:g;;i;ms been
Whether a Sailing or Steumn Ship ; and, Whers Built When Built Nume and Address

_if a Steam Ship, how propelled. of Luilders.

Number of Decks . | Length from fore part of stem, under the bow- | Feet. | Tentbs.
Number of Masts . sprit, to the aft side of the head of the stern : i
Rigged - .. .. . post . . . .
Stern . . . . Main breadth to outsxde of mek .
Build . . . . Depth in hold from tonnuge deck to cellmg at
Gnlleries . . . midships
Head . . . . Depth in hold from upper deck to celhug nt
Framework:. . . widships, in the case of three decks and up-
wards ., . . .
Length of engme roum, if Mly . . .

PARTICULARS OF ENGINES (IF ANY),

. . Whether : Name and, Diameter No, of
ENO: of Description, British or mh‘:‘ Address of of Lgltlgtlltl of HP‘)“’,C"
ngines. . Foreign made. | . Makers. Cylinders, roke. ower

{combined),

" Boilers.

PARTICULARS
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“ PARTICULARS OF TONNAGE.
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Gross TONNAGE.

Under Tonnage Deck . .
Closed-in spaces above the Ton-
nage Deck; if any: '
Spuce or spaces between Decks
Poop .~ - N o .
Forecastle . .
Round-House . . .
Other closed-in spaces, if any,
as follows:

Gross Tonnage . .

Deduction, as per confra . .

Registered Totinage .

No. of Tons.

DEDUOTION ALLOWED.

On aceount of space reguired for
propelling- power

On- aeécount - of spaces.'occup;v‘d' iby. :

Seamen or Apprentices und ap-
propiiated to their use aud kept
free from goods or stores of every
kind not being the personal pro-
perty of the Crew.

These : spaces « are the following,
namely :—

Cubig metres,

ToTAL .

No. of tons.

I, the undersigned

having surveyed the abové-named Ship,”herél)y certify that thte above particuldrs are true,

Dated at

thinay of i

18

Surveyor.




